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When the contempt petition Came up
for orders, Sri Prashant Mathur on the basis of the
instruction from the respondents appeared and ~
indicated that the respondents have already ~rssed
order on the reply to the show cause notice. He further
states that order passed has been sent to the cpplicant-unde r registered cover on 4.4.1996. Learned counsel for,
the a pp Hc arrt , however, indicated that the said order
has not been received by the appiicant,who was present•..
in the court, till today. Learnedcounsel for the
respondents, has given a copy of the said order to the ~

~~f..t>u.) .••~
applicant's counsel to day. Inview of the abOve, ,the ~
contempt petition requires no further order and ~ccordingly
do • d ~a sma s se •

A.M. .., v.c •


